| ‘I‘HF INLAND QiEAM VESSELS (AMENDMENT) ACT
NO XXVI or 1951

An Act further to a,mend the Inland Steam vessels Aot 1917
' - [8rd Mwy, 1951]
BE it enacted by Parliameﬁt as followsi=—

1, -8hort title and commencument —(1) This Act may be called the
Inland Steam-vessels (Amendment) Act, 1951, :

(2) 'Phis section. and sections 2 and 9 shall come into force at ones, /
and the remaining sections shall come into force on such daté as the
Central Governmenb may, by nomﬁcatlon in the Official Gaz,ette appoint.

19, Amendment of gection 1, Act 1 ot 1917 —TIn section 1 of the Inland
Steam-vessels Act, 1917 (heremaitez referred to as the principal Aect),
for sub-sections (2) and (3) the following sub- sectlon shall be substituted,
namely -~

(2) It extends to the whole of India except the Btate of Jamyeu

. and Kashmir: _ ' , B

Provided that it shall ‘not come into force in the Statés of
Travancore-Cochin and Madras or in.that part of the State of Qrisss
which on the 81lst day of March, 1936, was included in the State of
Madras, unless the State Government concerned, by notification in
the Official Gazette, so directs.”

3. InSeAtmn of new Chapter ITA in Act I of 1917.—In the principal
Aob, after Chapter TT, the following shall be inser te\l namely ;-

“CHAPTER IIA .
REGI1STRATION OF INLAND STEAM-VESSELS

19A. Inland steam-vessels not to proceed on voyage or be used
for service without certificate of regzstmtwn —(1) An inland stesn
_vessel shall not proceed on any voyage or be used for any service,
unless it has a certificate of reglstlatlon in force in respect thereof
snd granted under this Act.

12) Nothing in this section shail-

(a) apply to any steam-vessel built at any place other than
a place of registry and m aking her first voyage to any such place
fm the purpose of reglstratlon or
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(b) be m derogatlon of the provisions contained in section 8.

19B Place of registry and registering. authorities.—(1) The State
Government may, by notification in the Official Gazette,—

(a) declare such places within the territories under its ad-
mlmsmatlou as it thinks fit to be places of registry; and <

(b) appoint reglsterlng duthouhes at the said- places for the
purposes of this Act.

. (2) Every person appomted‘as a registering authority shall, for
the purposes of any registration made by him, be deemed to be a. -
public servant within the meaning of the Indian Penal Code (Act XLV
of 1860).

© . 19C. Dook of registration.—At every place of registry, & book

shall be kept by the registering auchority in which all the parsiculars
contajned m the form of the certificate of registration shall be duly
entered and such registering authority shall, immediately after regis.
tering any inland steam-vessel or within one month ‘at the furthest,
send to the State Government a true and exact copy, together with
the number, of every certificate which shall be so granted by it.

“

19D. Applwatlon for registration. —An application for regls’matlon

_ of an inland steam-vessel shall be made by the owner or master of

= the vessel in such form and shali coatain such perticulars as may ba

) prescribed and shall be accompanied by. a copy of the certiticate of
survey in foree issued in respect of t-he vessel, -

19E. Places of regisiration.—(1) Hvery application for registra-
tion shall be made to a Leomtelmg (u:thouty within the local limits-
of whose Jurlsduhou the owner of the inland steani-vesse! ordinarily
resides or carries on business. :

(2) Where the owner applying for a certificate of registration is
a company registered under the Indian Companies Act. 1918 (VII of
1918), the appiication may be made to a registering authority within
the local limits of whaose inrisdiction the principal office of the company
1y situate.

3) Notwithstanding anything contained in ihis secfion, an in-
g any

+ -vp 5 Ha iate di t\(71t1 itv i .
land steam-vessel may be registered by a registering aunthority in any
State, although the owner does net ordinarily reside or carry on
business in that State-or, if a rompany, the principal plzce af hugi-

pandy
ness. of the company is not situate in that State:
el

Provided that the Government of the State in which the ownes
ordinarily resides or carries on business, or in the case of & compahy
the Government of the State where the principal place of business
of the company is situate, has accorded its previous approval thareto.

1SF. Grani of certificate of registration.—(I) If, in respect of any
inland steax-vessel, the registering authority, after making such
inquiry as it thinks fit, is satisfied that the provisions of this Act or
of any rules made thereunder have been cc mplied with, it shall grant
" to the applicant therefor a certificate of registration comprising such
- particulars as may be prescrlbed on payment of the prescribed fee
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) A registering authority may refuse to register an inland steam-
. vessel, if she is found to be mechanically deiecbxve, or if the applicant .
- fails to furmsh satisfactory evidence in support of any of the state-
ments made in his application: '

Provided that where the registering authouty refuses . to Legxnter
any inland steam-vessel, it shall fuenish to the apphcant 8 statement
* jn writing containing the reasous for such refusal.

19G. Automatic registration of inland steam-vessels regzsLered
. under the Merchant Shipping Acts.—Where an application is made
under this Act for the registration of an inland steam-vessel registered
under the Merchant Shipping Act, 1894 (57 and 58 Vict., c. 60), as
smended by any subsequent enactinent, the registering authority
shall, on receipt of such application and any fee that may be pre-
scribed, and on being furnished with satisfactory proof of the fact of
such registration, grant to the applicant a certificate of registration
under this Act.

19H. Marking of tnland steam-vessels. —Where an inland steam-
vessel’ has been reglst;e ed under this Chapter, the registering autho-
’ mty shall assign to the vessel, to-be displayed thereon conspmuously
in the prescribed manner, a dlstmgmshmg mark, hereinafter in thm
Act referred to as the registration mark.

19T Prohibition against transfer of . certzﬁcme of reqistratior —
(I) A certificate of registration granted in respect of any irland steam-
vessel shall be used only for the lswiul navigation of that vessel.

(2) A certificate of reglstratlon in respect of an inland steam-
_vesse: issued by a registering authority in one State shall be valid
for that State only, but where any such vessel plies in inland waters
of more than one State, nothing in this section shall be deemed
to require the owner or master of the vessel to obtain a fresh certificate
of registration in relation to the State or States in which the vessel
is not so registered:

Provided -that the owner of the vessel has not ceased to reside.
Or carry ob business in the State in which the vessel was originally
yegistered.

‘ 19J. Regzstratzon of alterations. —(Z) When an inland steam-
vessel is so altered as not to correspond with the particulars relating
40 her. or the description entersd in the certificate of registration
then the owner of the vessel shall, within such period as may be
prescribed, make a report of such alteration o the registering autho-
rity of the place where the vessel is registered.

{2) The report under sub-section (I) shall b2 made in such form
and shall contain such particulars with respect to the alteration as
may be prescribed and shall ‘be accompanied by the certificate of
registration in farce in respect of the vessel at the time of the report.

(3) The registering authority, on receipt of the report under sub-
gection (1) and on payment of the prescribed fee, shall either cause
~the alteration to be registered or direct that the vcssel be registered
anew:

Provided that where the registering authority directs that the
vessel be registered anew, it shall either grant a provigional certi-
“ficate describing -the vessel ag altered or prov1s1onally endorse the
particulars of the alteration on the existing certificate. '
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(4) Any provisional certificate granted or endorsement roade
under the provisions of this gection shall be valid for a period of one
raontk: from the date thereof, within which period the>owner shall
cause all necessary steps to be taken to Lave the vessel registered

anew.

19K, Transfer of registry—~—(1) The registry of an Iniand steam-
vessel may be transferred from one place in a State to another place
in another State on the application by the owner or master of the
vessel to the registering authority of the place” where the vessel is
registered. o :
- (2). On receipt of such application, the registering authority shall
transmit notice thereof to the regishering authority of the intended
“place of registry with a copy of all particulars relating to the vessel.

(8)-The certificate of registration in respect of the vessel shall.
be delivered up to the registering ausherity either of the existing or
intended place of registry, and, if dslivered up to the former, shall
te transmitted to the registering authority of the intended jplace ol
registry- . _ . ‘ .

{4) On receipt of the documents, reterred to in sub-section (2)
snd (2} and the prescribed fee, if any, the registering suthority. of the
intended place of registiy shall enter in its register hook all the parti-

. culars so ftransmitted as- aforesaid and grant = fresh certificate of
registration in-respect of the vessel and thenceforth such vessel shall
-be considered s registered at the new place of registry.

19L.. Change of residencs or place of business.—(I1) 1 the owner
of an inland steam-vessel cefises to reside or carry on business at the
address recorded in the certificate ¢f registration of the vessel, he
ghall, within thirty days of the change of address, inumabe his new .
address to the registering authority by which the ceriificate of registra-
ticn was granted, ur, if the new address is within the jurisdiction of
another registering authority, to that registering authority, and shall
at the same time forward the certificale of registration to the register-’
“igz authority in order that the netw address may be entered théreon.

(2) Where a registering authority other than the original register-
ng authority makes any such ensry, it shail communicate the now
address to the original registering anthority. ’

19M. Prohibition against transfer of ownership of registered
-vessel.—(1) An inland steam-véssel registered under this Act in one
State shall not be transferred to a person resident in another State

in India or in any country cutside India, without the previous approval
of the Government of the State in which the vesscl is registered:

Provided that where an inland steam-vessel iz also registered
under the Merchant Shipping Act, 1894 (57 and 58 Vict., c. 60), as
amended by any subsequent enactment, this sub-section shall have
effect as if for the words ‘‘the Government of the State in which the
vessel is registered”’, the words ‘‘the Central Government’’ had been
substituted. "

.(2) Subject to the provisions of sub-section (1), the owner of
an inland steam-vessel registered -under this Act and the trarnsferee
thereof shall, within thirty days of the transfer of ownership of the’

~
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said vessel to the transferee, jointly make a report_cf the transfer to

the registering authority within the local limits of whose jurisdiction
the transferee resides or carries on business and shall also forward
the ecertificate of registration to that registering authority, together
with the prescribed fee, in order that particulars of =the transfer of

- ownership may be entered thereon.

19N. Suspension of certificates of registration.—(1) A register-
ing authority may suspend, for such period and subject to such con- -
ditions as it thinks fit, the certificate of registration of an inland steam-
vessel, . if 1t has reason.fo believe that attel the granting of the certi-
ficate the vessel has become unfit to ply in inland waters.

(2) Where the registration of an inland steam-vesse) is suspended.
under sub-section (I} for & period of not less than ¢ne. rmonth; the
registering authority ordering the. suspension shall, if it is not the
original registering authority, inform that othier authorlty of the fack

“of such suspension.

(3) The registering authority suspending the certificate may re- .

_qguire the owner or master of the vessel to deliver up the certificate so-

suspended to -itself or, if it is not the original rcglstermg authority;
to that other authouby

(4y A certificate of registration swréndered under this section
shsll be returned to the owner when the order suspending the certi-
ficate has been rescinded or has cessed to operate. ) ot

190. Cuncellation of registration—(I} If an injand steam-vessel
hag been destloyed or has been rendered permanently unfit for gervige,
the owner of the vessel shall, with the least practicable delay, repork
the fact to the registering authority of the place where the vessel is
registered and shall also forward to thab authority, along with the
report; the certificate of registration of the vessel and thereupon the
registering authority shall have the certificate of registration cancelled.

() Any registering authoribty may at any time require that any
inland steami-vessel within the local limits of its jurisdiction may
be inspected by such autl hority as the State CGovernment.inay, by
gener ‘al or special order, appoint in this behalf and, if as & result of
such inspection, the registering authority is satisfied that the vessel
is in such a cordltlon that it is not f¢ &2 ply in aay intand water, the
registering authority may, after giving the cwner of the vessel an
opportunity of being heard, cancel the remetmhop of the vessel and
require the owner thereof to surrender forthwith to the registering
-authority, the certificate of registration in respect of thab vessel if -i§
‘has not already been so surrendered.

19P. Appeals.-—— (1) Any person u.ggrieved by an order—

{a) refusing to register any inland steam-vessel under section
19F; er

(b) suspending a certificate of regisiration under zection 19N,
or

- e). cauullmo u ceriifisate of registration under sub-section
@) of section 190,

_ may, within thirty days of the date on Whlch he receives notlce of

such order, appeal against it to the State Government.
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(2}~ The-State -Government shall “cause notice of everysubh T

appeal to be given to the registering authority concerned in such
" manner as may be prescribed, and after giving an opportunity to that

- authority and to the appellant to be heard shall pass such order thereon
- ag it thinks fit,

19Q. Eegiproeity.—~Where the Central Government is satisfied
that by the law or practice of any country outside India, inland steam-
'veasels having a certificate of registration in force under this Act—-—

(a) obtain by reason of such reglstratmn any speclal exe mp

tion in that country while plying in the mland waters thereof,
Or .

(b) are required as a condition of plymg in ‘the inland weaters
of that country to comply with any special requirement, whether
by way of registration anew or payment of a fee or otherwise,

the Central Government may, by notification in the Official Gazetts,
for the purpose of reciprocity, direct that the same exemption*or re- .
guirement, or an exemption or a requirement as similar thereto as
may be, be granted to, or 1mpoqed upen, inland steam-vessels registered
in that country while plying in the. -nland waters of the territories to
which this Aect extends.

19B. FPower to make rules. -——«(1) The Stste Government may
Jquske rules to carry out the objects of this Chapter.

(2) In particular, and without prejudice to the gancrahty of the
foregoing power, such rules may—

(a) prescnbe the powers, duties and functions of registering
authorities and the local limits of their jurisdiction;

(b) preseribe the form of, and the particulars to be contained
-in, applications for, and certificates of, registration ;

(c) provide for the form and manner in which books of
registration shall be maintained under this Chapter;

(d) provide for the issue of duplicate certificates of 1eg13tra
tion to replace certificates lost, destroyed or mutllated

(e) preseribe, subject to the approval of the Central Govern-
ment the fees to be charged for the registration of inland steam-
vessels or for any other action to be taken by fhe registering
authority under thig Chapter, and provide for the exemption -of
any person or class of persons from payment of the Whole or any
part of any such fees;

(f) preseribe the period within which, and the menner in
which, the owner of an inland steam-vessel shall mske & repors
of any alteration in the vessel under sgctiop 197 ;

(g). preseribe the manner in which appeals to the State
. Government may be preferred under this Chapter and the fees
payable in respect of any such appeal;

(k) provide for any other matter which is %o be ov mny be
prescribed under this Chapter.”’
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; 4. Amendment of section 55, Act I of 1917.—In section * 55 of the.
principal Act, after the word and figure sectlon 8", in both the places.

wherc they occur, the words, figures and letter “‘or section 19A"" shall be
inserted.

5. Amendment of section 56, Act I of 1917.—In =section 56 of the

orincipal Act, after the- words and figures ‘‘as required by section 10’ the-
rords, figures and letter “or if the registration mark is not displayed as.
equxred by section 19H’ shall be inserted.

6. Substitution of new section fot section 57, Acf 1 of 1917.—For sec-.

ion 57 of the principal Act, the following eectlon shall be substituted,"
wemely :—

““57. Penal ty'jor neglect or refusal to 'deliver up o1 surrender
certificates of survey or regisiration.—If the owner or master of an
inland steam-vessel without reasonable cause neglects or refuseg-—

(a) to deliver up a certificate of survey when required under-
*section 14 so to do; or

(b) to-deliver up a certificate of 1ecmt1atlon when 1equ1red-

under section 19N so to do; or

(c) .16 surrender a “certificate of registration as required by.
section 190, .

he shall be punishable with fine, which may extend to one hundred

rupees.”’ - : :

7. Insertion of mew section 63A in Act I of 1917. —-Aftel section 63 of

le principal Act, the following section shall be inserted, namely:—

“68A. General provision Jor punishment of offences not other-

- wise” provided for.—If any person contravenes any of the provisions

of this Act for which no other penalty is provided in this' Act, he shalk
be punishable with fine which may extend to two hundred rupees.”’

8. Amendment of section 68, Act I of 1917.—In section 68 of tfie prin-

pal Act, for the words and ﬁgmes Ohﬂpters 11 and III”, the words, -

ures and letter “Chapters II, TIA and IIT", shall be substituted.

9. Insertion of new sectlon 75 in Act I of 1917.—After section 74 of
e principal Act, the follawing section shall be inserted, namely:—

“75. Repeal and saving.—(1) If immediately before the day on.
which this Act comes into force in a Part B State, there is in force
in that State any law which corresponds to this Act, such correspon-
ding law shall, on that day stund repealed.

(2) Notwithstanding such repeal, anything done or any acbion
taken in the exercise of any powers conferred by suéh corresponding_
law shall be deemed to have been done or taken in the exercise of
the powers conferred by this Act, and any penalty incurred or pro-
ceeding commenced under  such correspondmg law shall be deemed
to be a penalty incurred or proceeding comumenced upder this Act, as
if this Act were in force on the day on which such thing was done,
-action taken, penalty incurred, or proceeding commenced.”’
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